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IN THE CENTRAL ADMINIStRATIVE TRIBUNAL : HYDERABAD BENCH 

AT HYDERABAD 

OA 819/89. 
	 Ot. of Order:29-7-93. 

I.Suryanarayana Murthy 

Niranjan Padhi 

K.Pattabhiramaiah 

.Applicants 
Us. 

Sr.Divisional Commercial Supdt., 
South Central Railway, Uijayawada. 

Sr.Divjsioi-ia]. Personnel Officer, 
SC Railway, \iijayawada. 

Chief Personnel Officer, SC Railway, 
Rail Nilayam,,Sedt?drabad. 

General Manaer, SC Rlys, Rail 
NiJ.ayam, Sec'bad. 

...Respondants 

Counsel for the Applicant 	: 	Shri G.U.Subba Rao 

Counsel for the Respondents : 	Shri N.R.Deuraj, SC for 

CORAfI: 

THE HON'BLE SHRI A.B.GORTHI 	: 	MEMBER (A) 

THE HONBLE SHRI T.CHANDRASEKHAR REDDY : MEMBER (J) 

(Order of the Diun. Bench passed by Hon'ble 
Ehri A.B.Gorthi, Member (A) ). 

Aggrieved by the seniority position reflected in 

the impugned seniority list dt.5-11-87, all the three 

applicants here-in prayed that their seniority be fixed 

/ 

at the proper place below Sri S.S.N8tãnBabu  and grant 

them all conquential benefits. 
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The app.i4ants joind service during 1976--78. 

In 1983 applications were called to fill—up the posts 

of Commercial Apprentices in the scale of Rs.425--640 

from the eligible class—Ill staff of Commercial Depart— 

merit who are graduates and who are not over 40 years 

of age. The applicants applied for the post of 

Commercial Apprentices and having qualified in the 

subsequently held written test and viva—voce were em— 

panelled as Commercial Apprentices vide Divisional 

Railway Manager letter No.0/P 553/I/1—Acis/Vol.3 

dt.8-10-84. They were sent for training to the Zonal 

Training School,, Moulali for two months after which 

they were sent babk to the Division for the rest of the 

Training in the duties of Commercial Inspector/Commer— 

cial Clerk. After having been declared successful at 

the and of trainingthey were absorbed a.e-9cmmutttwttly' .&. 

j1portnr in the grade Rs.455--700 in the category of 

Commercial Inspector/Commercial GippeaRtleo for which 

grade the scale is Rs.455--700. 

As a result of implementation of recommendation 

of 1k) Pay Commission,the scales of pay of Rs.425--640 

and Rs.455--700 were merged into one scale, i.e., Rs.1400--

2300. The Respondents in fixing the inter—saØ senio—

rity of the applicants should have placed the appli—

cants just below those Commercial Clerks/Commercial 

,,/ Inspectors, who were already in the grade of Rs.455--700 



as on the date when the applicants were promoted to 

& that grade. t doing sob  the Respondents improperly 
A 

and illegally fixed the scale of pay of applicants atl 

Rs.1400-2300 and placed the applicants below .a* other 

t-. otfjcjals became entitled to the revised scale of 

Rs.1400-2300 u.e.f. a date prior toate when the said 

scale was•grantdd to the applicants. 

4. 	The Respondents refuted the contentions & the 

application. In the counter affidavit it has been stated 

that the applicants whenselected for training as 

Commercial Apprentices were to be in the scale of 

Rs.425--440. By  the time they completed their training 

of two years7 the new pay scale of Rs.1400-.-2300 came into 

existence replacing the earlier scales of Rs.425--640 and 

Rs.455--700 . 	onaaquently the applicants were to be in 

the revd.sed scales of Rs.1400-2330 with effect from the 

date on which they entered the grade. The said datgças 

can be seen from Column-8 of impugned seniority list 

are 13-11-86-in respect of applicant No.1, 20-11-86 in 

respect of applicant No.2 and 15-11-86 in respect of 

applicant No.3. The contention of the Respondents is 

that the three applicants were neither in the scale of 

Rs.425--640 no8 in the scale of Rs.455--700 at any time 

during their training period, or on conclusion there. of. C-

The Respondents categorically denied that the applicants 

to be in the scale of Rs.455--700 on the conclusion 
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of their training. Averment to the contrary in the 

application is factually not correct. 

We have heard Shri G.V.Subba Rao, learned counsel 

for théappiicants and Shri N.R.Devraj, Learned standing 

counsel for Railways. Shri Subba Rao, counsel for the 

applicants contends that pt the Respondents assured, as 

can be seen from the Railway Board letter No.E/NG/II/ 

72IRRII/18 dt.18-3-72 that 10% vacancies of Commercial 

Inspectors ir4the scale of Rs.455--700 would be filld—up 

by Commercial Apprertices selected from amongftst 

Class—Ill staff of Commercial Department. TheRespon—

dents thus assured the applicants that on completion of 

Training as Commercial Inspector they would be placed 

in the Bcaie of Rs.455--700. Accordingly on completion 

of their training 1the applicants should have been placed 

in the seniority list just below those Commercial Inspec—

tars who were already in the scale of Rs.455--700 on the 

prior 
datet3immedietlyç[,) to the date when the applicants 

completed their training and were posted as Commercial 

Clerks/°ommercial Inspectors. 

In reply to the arguments advanced by the 

applicants' counsel, Shri N.R.Devraj, learned standing 

counsel for the Respondents has clarified that the 

Commercial Apprentices were not given the scale of 

Rs.425--640 as alleged by the applicants but they were 



actually put, in the scale of Rs.425--440. They were 

in that scale$ till the completion of period of train—

ing. By the time their training completed the revised 

new scales of Rs.1400--2300 came into existence. 

Admittedly the said scaleØ (.-)re..placed both the scales 

of Rs.425--'640 and Rs455--700. Although the applicants 

were to be placed in the scale of Rs.455--700on aaa 

conclusion of their period of training in terms of 01 

Railway Boarc4letter dt.18-3-72, the fact remains that 

as regards the case of the applicants is concerned 

by the time they concluded their training, the scale of 

Rs.455--700 was no longer in existence, having been re—

placed by the revised scale of Rs.1400--2300. The Res—

pondents therefore correctly' granted the revised scale 

of pay to the applicants as soon as they were appointed 

to the post of Commercial Clerk/Commercial Inspector. 

As per extant rules governing seniority ) it is to be 
w 	Az 

fixed S4the date of entry into the grade. Consequently 

the applicantst seniority has been fixed with reference 

to the date of entry to the grade of Commercial Clerk/ 

Commercial Inspector in the scale of pay of Rs.1400--2300. 

In view of the clarifications rendered in the counter 

by the Respondentswe: are satisfied that the seniority 

0 ( 
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of the applicants has been correctly fixed and that no 

such irregularity or illegality has been established 

as, would warrant our interference i6athe impugned seniority 

list. The  application is therefore dismissed without 

any order as to costs. 

(T.CHMNDRASEKHAR REDO 
Member (j) 	 Member 

I 

To 
a vi! 

Dated:29th July, 1993, 
Dictatad in Open Court. 
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The Sr.Divisiona]. Ccnrnercial. Superintendett., 
b .C.Railwáy, Vijayawada. 

The se.Divisional Personnel Otticer, 
S.C.RIy, vijayawada. 

The Chief Personnel Officer, s.C.Rly, 
Railnilayam, secunderabad. 

The General Manager, S.C.Rlys,. Railnilayarn, secunderabad. 

s. One copy to Mr.G. V. Subba Rao, Advocate, CAT.Hyd, 

One copy to Mr.N.R.vraj, SC for Rlys. cAT.Hyd. 

One copy to,  Library, CAT.HYd. 

Ond spare copy. 
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